
         

IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:: DIMA HASAO, HAFLONG 

              

                  G.R CASE NO-52/2016 

                     U/S- 120(B)/387  I.P.C 

 

                     The State 

 

                 -Vs- 

 

                    Dijon Hagjer.  
   Biken Hakmousa.  
   Rajit Nunisa.  
   Komen Hagjer. 

     

                            PRESENT:- Sri Bankim Sarma, AJS  
                                               C.J.M, Dima Hasao, Haflong 

 

 

 For the Prosecution      : Mr.Md.Fakharuddin Ahmed Choudhury……..Learned A.P.P. 

 For the Accused person    :1)Smt. Sangeeta Kemprai....….....Learned Defense Advocate. 

      2) Sri. Jaujit Thaosen....…............Learned Defense Advocate. 

      3) Sri. Joykanta Kemprai....….......Learned Defense Advocate. 

       

Date of prosecution evidence : 12/10/18, 25/10/18, 28/11/18, 24/01/19,15/02/19. 

Date of Argument   : 28/03/19. 

Date of Judgment   : 11/04/19. 
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    JUDGMENT        

1.  Case of the Prosecution in brief is that informant Sri. Nilash Langthasa filed an FIR on 

Dt:16/09/16 before the O/C of Maibang P.S stating inter-alia on dt.04/09/16 at about 1 pm 

and 3 pm alongwith one of his friends namely Sri. Koben Hojai  s/o: Sri. Deham Hojai of vill: 

Damadi Hower under P.S-Maibang received 2(two) nos. of demand letters by post from an 

extremist party namely Smauring Dimasa, chairman of D.H.D Tiger Pox respectively 

demanding Rs.20,00,000/-(twenty lakh) and Rs.15,00,000/-(Fifteen lakh) separately from 

both of them failing which all the members of their family will be killed as mentioned in the 

demand letters and also learnt that P.Jidung of Purana Maibang was demanded over mobile 

no.9615462630/9615462630. 

2.  On receipt of the ejahar, the O/C of Maibang P.S, registered a P.S case no.19/16, u/s-

120(B)/121/121(A)/387 of I.P.C. and R/W Sec 16/17/18/20/21 UA(P) Act and after 

completion of investigation the I/O filed the charge-sheet against the accused person u/s- 

120(B)/387 I.P.C. This Court finding a prima facie case against the accused person;  took 

cognizance of the offences u/s- 120(B)/387 of I.P.C and proceed for disposal. 

3.  The accused person appeared before this court and was released on bail. Particulars of 

the offences u/s- 120(B)/387 of I.P.C were explained to them to which they pleaded not 

guilty and claimed to be tried. 

4.   In order to bring home the charges, prosecution examined nine (9) witnesses in the form 

of:- 

 1.  P.W.1: Sri. Pronit Jidung. 

2. P.W.2: Sri. Nilash Langthasa. 
3. P.W.3: Smti. Sona Langthasa 
4. P.W.4: Sri. Ajit Hojai.  
5. P.W.5: Sri. Koben Hojai. 
6. P.W.6: Sri. Sankar Das. 

 7. P.W.7: Sri. Kabindra Hojai. 
 8. P.W.8: Sri. Pronin Jidung. 

9. P.W.9: Sri. Nibhu Bhowmick. 
 
 
 

POINTS FOR DETERMINATION 

5. To ascertain the guilt of the accused persons on the charges leveled against them, the 

following points are sorted out for decision in the present case: 

 Whether on that day the accused persons committed the offences u/s- 120(B)/387 
I.P.C. against the complainant as alleged or not?  
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DISCUSSION, DECISION AND REASONS THEREOF: 

 

6. To decide above points let us make a scrutiny of the evidence led by the prosecution in 

support of this case. 

7.  (i)  P.W.1: Sri. Pronit Jidung stated that he does not know the accused persons. He dpoes 

not know the incident, Ext.1 is Seizure list. Ext.1(1) is his signature. 

 During his cross examination he stated that Rajit Nunisa is his distant relative. He 

does not know much about the demand letter. He does not know who demanded money. 

    (ii) P.W.2: Sri. Nilash Langthasa stated that he does not know the accused person. they 

received 2(two) demand letters by post for 20 lacs and 15 lacs respectively. He lodged the 

F.I.R immediately. Ext.1 is F.I.R. Ext.1(1) is his signature. Police interrogated him. 

 During cross examination he stated that he did not receive any phone call. He does 

not know who sent the said letters.  

    (iii) P.W.3: Smti. Sona Langthasa stated that informant is her husband. She does not 

know the accused persons. Two demand letters reached their house by post. They informed 

the Police. 

 During cross examination she stated that she does not know who sent them the 

letters. 

    (iv) P.W.4: Sri. Ajit Hojai stated that he does not know the accused persons. Some 

criminal demanded his brother some money. He does not know the details of the case. 

 During cross examination he stated that the message was sent to his mobile. 

    (v) P.W.5: Sri. Koben Hojai stated that he does not know the accused persons. In the year 

2016 he received a demand letter from unknown person seeking Rs. 3 lacs. There was no 

signature or seal in that letter. He informed the Police. The letter came by post. 

 During cross examination he stated that no phone call came to him.  

    (vi) P.W.6: Sri. Sankar Das stated that on 16/09/16, he was O/C at Maibang P.S. On that 

day Nilash Langthasa lodged an F.I.R. He received some demand letter. He registered a P.S 

and took up the case for investigation. He examined the informants, witnesses. He visited 

the P.O. He seized the demand letter of Rs.20 lacs. Haflong Police arrested Dijon Hagjer. He 

took him to Maibang P.S. Ext.5 is the sketchmap, Ext.5(1) is his signature. Ext.3 is the 

seizure list, Ext.3(1) is his signature. He collected the C.D.R and found accused Rajit Nunisa. 

He recorded their statements. Accordingly he laid down chargesheet against accused Rajit 

Nunisa, Dijon Hagjer, Komen Hagjer and Biken Hakmosa. Ext.4 is the chargesheet, Ext.4(1) 

is his signature. Ext.6 is the confessional statement of accused Rajit Nunisa. 



During cross examination he stated that Nilash Langthasa lodged an F.I.R. Extremist party 

gave the demand letter. P.Jidung did not give separate F.I.R. He denied the suggestion that 

the confessional statement was non-voluntary. The informants did not pay money to the 

accused person. 

    (vii) P.W.7: Sri. Kabindra Hojai stated that complainant requested him to go to police 

station. O/C Sir took his signature in the seizure list. Police seized the demand letter of Rs.20 

lacs, Ext.3(2) is his signature. 

 During cross examination he stated that he does not know the accused person. 

    (viii) P.W.8: Sri. Pronin Jidung stated that he does not know the accused persons. He put 

his signature in the seizure list. Ext.2(2) is his signature. Police seized the demand letter. 

 During cross examination he stated that he does not know about the incident. 

     (ix) P.W.9: Sri. Nibhu Bhowmick stated that he does not know the accused persons. He 

signed in the seizure list. Ext.3(3) is his signature. Police seized the demand letter from the 

complainant. 

 During cross examination he stated that he does not know about the incident. 

 

8. After careful scrutiny  of  evidence on record it appears that 

 But during investigation the CDR was collected by the I.O has not incriminate the 

accused person . The SIM card was not in the name of the accused person. Moreover the 

IMEI No.911469956271490 belonged to a Vivo handset was seized by the I.O Mr. Ramesh 

Raijungsa from the possession of O/C Maibang P.S(P.W.6) as per Ext.1 and Ext.2. But during 

evidence P.W.6 did not mention anything about that particular handset. So, the evidence is 

not clear and convincing to prove the factum of recovery of that particular handset bearing 

IMEI No. 911469956271490. 

 Now, let us go through the evidence on record more carefully.  

P.W.1 Mr. Didar Uddin stated that he heard about the incident from O/C Maibang P.S 

(P.W.6). He has no other information.    

P.W.2 Mr. Ajoy Kr. Timung also deposed in the same language of P.W.1 and he just saw the 

accused person in the Police Station.    

P.W.3 Mr. Ganesh Bh. Subba stated that the accused was arrested on the strength of CDR 

report.   P.W.4 and P.W.5 are the I.O of this case.   

P.W.4 Mr.Jayanta Kumar submitted the CDR and SDR report of the aforesaid mobile no. and 

collected the same. S.I Niraj Alom Choudhury of Haflong P.S apprehended accused Dijon 

Hagjer and seized the mobile handset. On 27/01/17 he handed over the CD to the O/C 

Maibang P.S for further investigation.  
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During cross examination he stated that FIR was lodged 10 (ten) days after the 

alleged date of occurrence. In the CDR, aforesaid SIM No. is not in the name of the accused 



Dijon Hagjer, but Niraj Alom Choudhury recovered the mobile aforesaid SIM from the 

possession of the accused Dijon Hagjer. He did not recover any arms and ammunition from 

the accused.    

 

P.W.5 Mr. Ramesh Raijungsa stated that prior to endorsement for investigation in his name 

accused Dijon Hagjer was arrested. Another accused Komen Hagjer has not been yet 

arrested. He attempted to arrest the said accused but could not find him. Therefore he has 

submitted the C.S against Dijon Hagjer and Komen Hagjer, showing Komen Hagjer as 

absconder. He then handed over the case diary to Maibang to the O/C Maibang P.S. Ext.1 

and Ext.2 is the seizure list and Ext.1(1) and Ext.2(1) is his signature. 

 In the back drop of the aforesaid evidence, it may safely be held that the P.W’s could 

not establish the factum of recovery of that particular handset. P.W.4 stated that one Mr. 

Niraj Alom Choudhuryseized the mobile handset, but the prosecution side did not examine 

him for the reason best known to them. Other P.W’s could not lead any plausible and cogent 

evidence to bring home the charge of threatening and Criminal Conspiracy against both the 

accused persons. 

 In such an event, this court has been left with no option except exonerating the 

accused persons from the charges of Criminal Intimidation, Criminal Conspiracy etc. 

 

9. From the above appraisal and the application of law, I find that the prosecution has failed 

to established the offences u/s-120(B)/387 I.P.C. against the accused persons beyond all 

reasonable doubt. Therefore, the accused persons are acquitted from the charges u/s-

120(B)/ 387 I.P.C on benefits of doubt and set at liberty forthwith. 

10. Bail-bond is extended upto six(6) months as per section 437-A Cr.P.C. 

11. Given under my hand and seal of this court on this 11th day of April, 2019 at Haflong, 

Dima Hasao. 

 

 

 

 

 

(Bankim Sarma) 

                        Chief Judicial Magistrate 
                                                                                            Dima Hasao, Haflong. 
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                                                     APPENDIX 

                  G.R CASE NO-52/16 



             U/S- 120(B)/ 387 I.P.C. 

 

      Prosecution Witness        :  1.  P.W.1: Sri. Pronit Jidung. 

2. P.W.2: Sri. Nilash Langthasa. 
3. P.W.3: Smti. Sona Langthasa 
4. P.W.4: Sri. Ajit Hojai.  
5. P.W.5: Sri. Koben Hojai. 
6. P.W.6: Sri. Sankar Das. 

     7. P.W.7: Sri. Kabindra Hojai. 
     8. P.W.8: Sri. Pronin Jidung. 

9. P.W.9: Sri. Nibhu Bhowmick.  
     

     Denfense Witness (D.W.): none 

 

     Court Witness(C.W.)          : none 

 

     Documents exhibited by the prosecution side: (1) Ext.1  and Ext.2 Seizure list 

       (2) Ext.3. FIR 

       (3) Ext.4. Chargesheet 

 

     Documents exhibited by the defense side: none 

 

 

 

 

 

(Bankim Sarma) 

                        Chief Judicial Magistrate 
                                                                                            Dima Hasao, Haflong. 
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